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 On matter being called, neither anybody appeared nor is 

there any adjournment request. 

2. We also find that the matter has been repeatedly coming 

up on Board and the appellant was either unrepresented or 

sought adjournment on all the dates. It seems that the 
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appellant is not interested in pursuing the appeal. 

Accordingly, the same is dismissed for non-prosecution with 

liberty to the appellant to apply for restoration on sufficient 

cause being shown for non-appearance.  

 (Dictated and pronounced in open court) 
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